GOVERNMENT OF INDIA
MINISTRY OF CIVIL AV IATION
LOK SABHA
UNSTARRED QUESTIO§ NO. : 3576
(To be answered on the 2379 March 2017)

COMPLIANCE VIOLATIONS REPORTED BY DGCA

3576. SHRI MD. BADARUDDOZA KHAN
SHRI KAPIL MORESHWAR PATIL
SHRI MOHD. SALIM
SHRI KANWAR SINGH TANWAR

Will the Minister of CIVIL, AVIATION
oI feamotar st be pleased to state:-

(a) the air safety compliance violations reported by the Directorate General of
Civil Aviation (DGCA) during the last three years and the current year, year-
wise;

(b) whether every third day there is a reported irregularity by airline
pilot/crew/ security, if so, the details thereof;

(¢) the reasons due to which IndiGo and SpiceJet flights came face to face on
runway, at Delhi and there was also an incident at Goa airport;

(d) the reasons behind this alarming increase in the number of instances of
near misses and steps taken/ proposed to be taken by DGCA to tighten things;
(e) whether taxiing of aircraft by tipsy engineers has emerged as the latest
safety scare at airports in the country and if so, the details thereof;

(f) whether DGCA has conducted surveillance checks at airports and came
across a number of such cases and if 5o, the details thereof; and

(g) whether DGCA has taken any corrective action in the matter and if so, the
details thereof ?

ANSWER

Minister of State in the Ministry of CIVIL AVIATION
GIRI foratTotat airerat 3 a5 ikt (Shri Jayant Sinha)

(a) The total number of safety violations observed during various surveillance
/spot checks/audits conducted by DGCA for the last three years and current
year are as follows:-

Year No. of Violation
2014 5723
2015 5533

2016 6310



2017(up to Jan) 543

(b) No Madam.

(¢) During ground operation in low visibility on 27.12.2016 at IGI Airport,
New Delhi, M/s IndiGo and M/s SpiceJet aircrafts came close to each other
due to error of judgment on the part of ATCO (Air Traffic Control Office).
The Jet Airways B-737 aircraft was involved in an accident on 26.12.2016
during take-off roll from Goa Airport.

(d) There is no alarming increase in the near miss incidents. All such
occurrence are investigated and recommendations emerging from
investigations are implemented to avoid their re-occurrence. Steps taken by
DGCA to address the issue related to such incidents are given in Annexure- A.
(e) to (g) No Madam. During the period of Jan 2015 to Feb 2017, DGCA
conducted several surveillance in the area of Pre/Post flight Medical
Examination. No such case has come to the notice of DGCA during the
aforesaid period. DGCA has the following corrective measures in place:-
1.As per the proviso of Civil Aviation Requirements (CAR) Section 5 Series F-
Part-III, all maintenance personnel are subjected to breath-analyzer
examination for alcohol consumption before undertaking any taxi operation
of the aircraft.

2.In case an Aircraft Maintenance Engineer (AME) is detected Breath
Analyser Positive (BA+) in pre-flight medical, the privileges of his license are
suspended for a period of -

* Three months in case of violation for the first time, and

* Three years in case of violation for the second time

3.The concerned Airlines educate their AMESs during training regarding
alcohol abuse as per the prevailing CAR & Regulations laid sown by DGCA.
4.DGCA conducts surveillance/ inspections in the area of Pre/Post flight
Medical for checking compliance.
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Annexure- A
FOLLOWING CORRECTIVE STEPS ARE TAKEN:

* Whenever required, corrective training is being given to Pilots and Air Traffic
Controller, and training procedures amended.

accident/ incident.

* Implementation of flexible use of airspace which will reduce traffic congestion in the
airspace.

recurrence of such incidents.

* AAl had issued an Air traffic management circular on confusing call-signs, which is
NOw incorporated in the ATS Manual Part-1 2015 4th Edition.



